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4. That another respondent Meer Singh is also running
his dairy business as usual indicate the same

connivance of respondent with MCD officials.

ANNEXURE-2

ating the

" 5. That another respondent shehzad openly viol
! terms of conditions of sealing. Despite sealing dairy
'
N business is running and tempered/broke the seal and
accessing the sealed premise without any fear of law.
ANNEXURE-3
6. That another respondent Baddhu Bihari running the
dairy business as usual due to aforementioned reasons.
ANNEXURE-4
7. That another respondent, dairy owner Prahlad still
running the dairy business due to aforementioned
reasons. ANNEXURE-5
PRAYER:-
Keeping above in view, it is humbly requested to re-
constitute a team and a surprise raid to expose the corrupt
MCD accountable for playing fraud and (still running the
illegal dairy business and involved in open burning of
plastic/other material) with this Hon’ble bench and
- M}’;\ manipulating the facts and siding with respondents and
RN Fregits . 3
. N  biasing against applicant.
AN\ A
A C:}‘ <'i;""'f}_&' &3 C.)\
\ il 4‘:-'_-.1,._' "U..a\,‘,_ iy }
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I'Alfl‘li‘\m SH. ARNAY RAM RO D4R, PARCIIE N K DUKAN, QIRNT 3
ROMING SHAHBAD DAULAY pie, DELI 042

do hereby solemnly affivn and
~That 1 am the tenant owner of (he roperty sitiate 4 at P-A8, PARCE!HN
KI DUKAN. FIRNI ROAD, SECTOR-A7, HOITINT, 5“"“""5

PAULAT PUR, DF LI 110042,

[—— Lo

0 478/[)[} {V%).’NA:}U doli
Deparaent

PTOR-202 T from
._____—-—"-"
accusing me kept
conditions 1n

. That 1 received Notice N
the office of the MCD (V oterinaty Services

the Cattle Dairy creating Very unhygienic and Tasanitary

contravention of the Dairy.
ve the Cattle ui the goove said land after
ny il actwlty on the

uui r-i"-.iul;.ll(}ns.

3, That it is submitted that 1 have reimu
g the said notice. | sh.ﬂl never carry out d

receivin
n violation of l!k.i‘m!bbmn pules, bye law:

-',;‘?i said land i
[iragtor {V a)re;rardmgths'

4 That 1 now seek relief from the Office of the Dy,
et {0 any i niny kindiy

said notice may kindly not be enforced and given cf
be mthdmwn in the interest ui ju:.m,e

"'.-Tjull gwe e some time r af P,
_‘prwme& ‘without Vctctzi

o
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o
R
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o
a
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o
o
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Arnex w2 Pa&c. ¢
T 55 2 A"‘“"Q
L
!.MHR\!NGQWSH. GIRDHARA SINGH R/O JHUGOT ~O-152, SEC 2
;’Qo. ROHINI, SAHIBABAD DAULAT PUR, NORTH WEST DELHI-
. 110042.do lm'oiy uohhmly pdfirm and declare as under:- ,.
. That Lam the tenant’ owner of the Property situated o0 JHUGECI NO’lﬂs f
. SEC 226, ROHINL SAHIBABAD DAULAT PUL, NORHH Wllﬂ’l‘ 3
DEL ﬂl-l!ﬂl)ﬂ. L1
‘ B 82 T moelved Natice No. . (vsrwxzm * dutf*d ;
the office ;ot the MCD (\.’etel mmy Semu.s Deparn oit) dee H'ﬂiv ‘“ k"" -'}?
the Cattle Dairy creating very unhygicnic and 1 anitoty .uﬂd.tm!f in i:’
contravention of the Duiry. 3 &
3. Thatitis wbmuted that ! have remove the Cattle it the atove uuflaud aﬁtr f ;
Y mewmg [hc smd notlce‘ 1 shail never uury out any xllcp Ak ag uv:tydn lhﬂ , .
L
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New Delhi, Delhl Indla

C2/124-136, Pocket 8, Block C, Rohini, New Delhi, Delhi, 110089, India
Lat 28.74196°

Long 77113792°

05/06/24 06:38 AM GMT +05:30
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New Delhi, Delhi, India
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A nnerwne. 3 | P"'@"q

Long 77116631°
05/06/24 06:24 AM GMT +05:30
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Annex ure-5 M

SR8 SRR B GPs Map Camera
New Delhi, Delhi, India
C2/124-136, Pocket 8, Block C, Rohini, New Delhi, Delhi, 110089, India
Lat 28.741924°

Long 7711379°
06/06/24 06:38 AM GMT +05:30
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BEFORE THE GREEN TRIBUNAL, PRINCIPAL BENCH

0.A.546/2022

IN THE MATTER OF

GYANENDRA SINGH RANA PETITIONER

VS

KABIR DAIRY & ORS .. RESPONDENTS

65B Certificate under Indian Evidence Act 1872

It is hereby declared that extracts of all the photo, video,

chat etc cznplurcdx’smrcd;’lrunsmil[cd/rccci\'cd in the

device under my control and no tempering took place.
Date: 06.06.2024

Place: Delhi

-1

GYANENDRA SINGH RANA ...PETITIONER
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

O e-Stamp
Certificate No. . IN-DL99765953612981W
Certificate Issued Date I 06-Jun-2024 08:38 AM
Account Reference :  IMPACC (IV)/ di973703/ DELHI/ DL-DLH
Unique Doc. Reference : SUBlN-DLI_:JL97370355923682075099W
Y Purchased by ©  GYANENDRA SINGH RANA
Description of Document :  Article 4 Affidavit
\ Property Description . Not Applicable
: Consideration Price (Rs.) w0
(Zero)
First Party :  GYANENDRA SINGH RANA
4 Second Party . Not Applicable
: < : J~ & Stamp Duty Paid By : GYANENDRA SINGH RANA
' § stamp Duty Amount(Rs.) 1y
S (Ten only)
(L))
AYrS

Please write or type below this ling  «seesssssessssismmminiiasnnas

Statutory Alert:

1. The authenticity of this Si
discrepancy in the &“Mﬂwhmum.
£ Thin ki o chaching the lsalemr oo oee 87K svillects on the
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BEFORE THE GREEN TRIBUNAL, PRINCIPAL BENCH

0.A.546/2022

SRR e

IN THE MATTER OF

GYANENDRA SINGH RANA _.PETITIONER
VS

KABIR DAIRY & ORS ...RESPONDENTS |

AFFIDAVIT |

| Gyanendra Singh Rana resident of VPO Shahbad Daulat

Pur Delhi-110042, do hereby solemnly affirm that:

I. That deponent is competent to swear the affidavit.
2. That deponent is well versed with facts and content of
the accompanied matter, reply, photographs etc.

ok

DEPONENT

VERIFICATION:-

Verified on 06 June 2024 at New Delhi. It is
further declare on oath that nothing material has been
concealed thereon. All the information based on personal
knowledge and beliefs.

ATTESTED :
GG

NOTARK PUBLIC DEPONENT
GOVT: IOF IND & \ =

06 JUN 2024 N




——T. RN

e

' -i'(xi_ﬁlender Singh Rana S/o Sl_;._‘V,Changi RBIIL

North West Delhi -110042 Aged about 60y

ant and am well convc"x‘sanlt:;ﬁ;iih the facts of the present

.

% That L am the Applic

ko case and am competent to swear this affidavit

4

e : : i | dih

g 2 That the accommeymg execution petition has been drafted by me and the

o facts stated therein are true and correct to the best of my knowledge and may be -

K .

B read as part and parcel of this affidavit, being not repeated herein for the sake of g

: ; brevity. : ,'.“.
i

Sl

e - DEPONENT |

i

G e

VERIFICATION:- Verified at Delhi on g-¢-2y that the contents of the above
Affidawvit are true and correct to the best of my knowledge and belief, no part of
the same is false and nothing material has been concealed therefrom. P
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